
f

CENTRAL AOniNISTRATIUE TRIBUNAL (^'
PRINCIPAL BCMCH •

NEU DELHI.

REGN,NO. O.A. 661/87. DATE CF DECISIDNs 17.9.1992

3,fn,S, 3ohar, Petitioner.

Versus

Union of India, ,. •
th ro ugh
ThsSecrstary,
l^iniatry of Information
and Broadcasting,
New Delhi, • ,,, Respondent,'
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CORAf^: THE HON'BLE I^R. JUSTICE U.S. fOALIflATH, CHAIRI^iAN.
THE HDW'BLE PIR. I.K, RASGOTRA, f^£I^BER(A).

For the Petitioner. ... Shri T.C.Aggarual,
Counsel.

For the Respondents. ... None,

JUDGEMENT (ORAL)

(By Hon*ble Wr, Ciustice l/,S, Plalimath,
Chairman)

As requested by ths learned counsel for the

petitioner Shri T.C. Aggarual, this petition is

dismissed as uithdraun.
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